
September 03, 2024 
Priyanka 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH (COURT – II) 

(Through Hybrid Mode) 
 

Item No.2 
 

 

CP (IB) No. 163/Chd/Hry/2022 
 

IN THE MATTER OF: 
 
 

Simmons Bedding & Furniture (India) Pvt. Ltd.  … Liquidator 
 

 

Under Section:  59, IBC 2016 

Order delivered on 03.09.2024 
CORAM: 
SHRI. UMESH KUMAR SHUKLA,           SHRI. HARNAM SINGH THAKUR, 

HON’BLE MEMBER (T)                HON’BLE MEMBER (J) 
 
 

PRESENT: 

For the Petitioner               : Mr. Niren Sharma and Mr. Rajat Chopra,  

Advocate 

 
 

ORDER 

 

 As per the ROC report, the petitioner has not filed the balance sheet and 

annual return for the period 01.01.2021 to 28.11.2021 as per MCA-21. Now  

the affidavit has been filed vide diary No.01096/8 dated 08.05.2024. The said 

balance sheet and annual return has been filed late, for which the penalty/late 

fees etc. are prescribed as per the Companies Act, 2013 and petitioner would 

be liable for the same. The petitioner is directed to file no dues certificate from 

the RoC. A copy of this order may also be sent to RoC for filing the report if, 

there is any pending dues/penalty against the petitioner Company.  

The IBBI Report is not on record.  

Learned counsel for the petitioner is also directed to inform the next date 

of hearing to the IBBI/RoC through email and place that copy of email with 

affidavit on record so that effective proceedings can take place against the 

respondent on the next date of hearing. If served, then IBBI is directed to file 
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the report within two weeks after service of the email notice. Let the matter be 

listed on 08.10.2024. 

 

Sd/-         Sd/- 

 
(UMESH KUMAR SHUKLA)                  (HARNAM SINGH THAKUR) 
HON’BLE MEMBER (T)          HON’BLE MEMBER (J) 

 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 

 


